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12.04.2021  Mr. Rajeev Malik, Ld. Counsel for the Applicant submits that as 

per the settlement, the Applicant has received the payment. Therefore, there is 

nothing survive in this Contempt Petition.  

Hence, the Contempt Petition is dismissed.   

 

                                             [Justice Jarat Kumar Jain] 
Member (Judicial) 

 
 

[Mr. Kanthi Narahari] 

Member (Technical) 
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